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ius appiict1oc i . 	O-795 	Mr.S.Roy for the applicant Issue 
form and within tir 	 notice before antssion to the respon. 

-tepositediiide 	
dents to ShOW cause as to wty tie apgi. 

	

7 EPO/BD No 	
cation be not aitted. Returnable on 

'-:, 	. 	 . j 	,.. 	ifl the meam tó respóndo. 
• 	 V 	 are expected to cply with the original 

order where unaer 
H 	 / 	of the application for paymervt of the 

V. 	 • 	 of arrears of special pay within 
a period of three months from the date 

• 	.' •. 	•,. 	
of receipt of thó order. 

I1r.A.K.choudhuxy, Addhc.G.S.C* 
seeks to appear for respondent r.l(a). 

.:. 	 .. 	 . 	•. 	 - - 
	Howeer, ntices be directly Issued to 

the said respondents. 
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• 	 . 

4.9.95 :. 	Mr 5.Roy for the applicant. 

Mr A.K.Choudhury,Addl.C.G.S.0 

• 	 fer.the respondents. 

The respondents have not so far 

..decided theapp4cation of the applicant 

filed in February,1995 pursuant to order 
• . 
	 dated 14.12.94 in the.0.P. Mt Roy there- 

. . 	 fore is right.in submitting that a final. 

operatjv.e order may be passed in terms 

of paragraph 10 of the order in the O.A. 

and the respondents may be directed to 

implement the,  same. We however, think 

that some more time may be allowed to the 

respondents to decide the application 

- 	 before such order is passed. We therefore 

	

• 	 . ditect the responderts to dispose of the 

• 	 :, 	 .. 

 

ap'P'lication of the ppplicaht within a' 

•• 	period of s 	ueek from the datof 

receipt of ttie'copyo.f this order. It is 

made clear that IV no decision is taken 
• 	

within that time then having regard to 

A. 	 the provisions of the Act we may1  proceed 

to pass final orders as prayed without 

waiting for the disposal of the said 

• 	application. 	• 

• 	• Q.A. is adjourned for admission 

• 	 to 3.11.1995. 

Membr 	 Vice-Chajrman 



o.i. J2/95, 

3.11.95 	fir S.Roy on leave. 

Mr A.K.Choudhury,Addl.C.G.S.0 for 

respondent No.1. 

	

• 	'- 	 fir R.Sarma for Mr 8.P.Ketaki 
- 

	

	
standing counsel of the Govt. of Tripura. 

Thex respondents request for 

8, weeks adjournments. The application 

is accordingly adjourned to 15.12.95 for 

admission. The Govt. of Tripura is ex-

pected to pass the final order on the 

	

• • 	 application of the applicant which they 

were directed to pass on 4.9.95 before 

the aforesaid date. 

Member 
	

Vice—Chairman 

pg 

15.12.95 

..,. 

Mr S. Roy, Advocate for the 

applicant, from Agartala is not present. 

Mr A.K. Choudhury, learned Addl. 

•C.G.S.C., and Mr R. Sarma for Mr B.P. Kataki, 

Standing Counsel for the Government of Tripura, 

are present for the respondents. 

The learned counsel for the respond-
a 

ents produced a copy of the order passed' 

by the Qovernment of Tripura- (Appointment 

and Services Department), No.F. 23(11 8)-GA/93 

dated 112.1995 and submit that as the relief 

Drayed in the O.A. has already been granted 

to the applicant the O.A. may be disposed 

of. The order shows that the Governorhas been 

Dleased to sanction the payment of the speacial 

Day in accordance with the order passed by this 

Tribunal in the O.A. However, we find from the 

order that the sanction is provisional and it is 

nurported to be made subject to the decision of 

the Supreme Court when it is given in the SLP 

against the decision of the C.A.T., Chandigarh 

Bench in Pritam Singh.-vs- Union of India and 

others. By insisting upon such undertaking the 



I 
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O.A.No.128/95 

44 

15.12.95 
. 	 . 	

. 
respondents 	are 	trying 	to 	subject 	our 	order 

in the O.A. to the decision in appeal which is not 

filed against our-order but in some other case by 
. 	 : different 	Bench 	and 	in 	respect 	of 	different 

Dartis. 	We 	are 	not 	able 	to 	dispose 	of 	the 
- application as the applicant will have to be heard 

on the point of this undertaking. 

The Government counsel for the State 

of Tripura shall take necessary instructions from 

the Government in the light of above observations. 

• 	 - O.A. 	adjourned 	for 	admission/orders 

- to 29.1.1996., 

A 	, copy 	of 	this 	order 	be 	sent 

to 	the 	applicant 	for 	information 	and 	informing 
• 

him 	further, that 	he 	may 	remain 	present 	either 

in 	person 	or 	through 	Advocate 	on 	that 	date 

failing, which the O.A. may be disposed of in his 
(Yr 

" absence. Copy of the order may also be furnished' 

to Mr A.K. Choudhury and Mr R. Sarma. 

r 
__( 	( •1, 

, 

9 2 Vice-Chairman 

L 

!.1.96 

I1r. S. Roy, Adv. from Agartalahlkm 
by his applicatirn dt.8.1.96 (flag'A') 
prays that the OA Nos.128-132 & 159/95 which 
are fixed on 29.1.96 may be adjourned to 
12.2.96 for hearing. 

Laid for favour of kind perusal and 
necessary orders. 

)~5 0 

0 

Member 

/ 
I 
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4 	o.A.128/95 

13-2-96 	Mr..Roy for the applicant. 
Mr.A.K..ChOudhury, Addl .C.G .5 .C. (,n O.A. 

128/95 to 132/95 and Mr..%arma )iddl. 
C.G.S.C. in O.k. 159/95for respondents. 
Mr.M.R.Pathak for Mr.B.P..1(ataki for Respon- 

dent No.2&n  all matters.) 
In view of our observation in para 

10 of the order dated 14-12-94 in the O.k, 
the undertaking directed to be given and 
the provisional sanction appear to be in 

order. Both counsels inform that the appU-
cant has already given undertaking and the 
payment has also been made. Hence nothing 
survives in the O.A. for decision. O.A. is 
accordingly disposed of. This order is 

without prejudice to future proceedings in 
the light of Supreme Court decision if 

?17O • 	( 	 arso. 

	

Membr 	 Vjc-,a an 

liii 
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I FORMs 

PVRM..l 

(Sea Rule i.) 

A. No • .16/1995 

APPLICATION UNDR $CTION 3.9 OF TM AD}NI8TRATIV TRIBONfJ1 

ACT, 1985. 

Title of the Cage $ Slri Cijidanarida BardhJi ... Applicant 

Unionoflndia&2others .••••••••••••••••.••.• Respondents. 

I N D 3 X 

- 
S].No. Description of documents 	Page Nos.. 

relied upon z 

Application 	 •••.•.•• 	1 - 9 

ANNXUR - 1 Judgment and Order 
passed by the 
Ibn'ble Tribunal 
on 14.12.1994 •.•. 10 - 25 

30 	.NN&JR 	2 Repreeritatiori of ,  
the Applicant 
dated 18.29 95 to 
the Respdt No.2 •'. 

/ffO\ 	 Signature of the Applicant. ,y 

For use in Tnibunl'g Office 

I Date of Filing $ 

Date of receipt by 	 ) PostL Registration 8ignture 
for R1GISTEtAR 
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1 
Cb 

IN THF, C1TRAJ4 AD141NISTRATIV TRIBUNAL  

WWAIIATI 3NCH $ JJWAIJttTI 

• 

SIMI, 4 **********APPLICANT 

AND 

I,. Union of India, represented by the 

Secretary, Ninistry of Personnel, 

Public Grievances and Pension, 

(Department of Personnel and Training) 

Government of India s Now Delhi; 

2. The State of Tripura, represented by the 

Chief &ecrgtary to the Government of Tripura, 

Agartala; 

3.,  The Accountant General, 

Tripura z Agartala; 

I ISI I I II• I S I S *S*15• R13POND&T3. 

1. Particulars of the Applicant s 

I. Name of the Applicant , 	1j 	 Bard1 
Il. Name of  Fat1r 	$- Late Sachohidanarida J3ardhan 

flI. Age of the Applicant 
.. About 59 years, 

IV, Designtjon and parti.. 

culars of OffiO(N&e 
	Director : Fbod & Civil Supplies s 

and stat ion) in whic Ii 
	Government of Tr±pnra : 

employed or was last 
	Agartala, 

employed beibre ceasing 

to be in service 

. .p/2 



4 

V. Office address :- 

VI, Address for serving 

Notices $ 

2:- 

Ibes not arise since retired 

on 31.3.1994 
Old Kalibari Lane : Krlshnanagar, 
P.O. Agartala z PIN 799 001 $ 
P.S. West Agartala: 
Dist - West Trpura. 

2. Particulars of the 

Respondents s 

I, Name of the Respondents : (a) Union of India 

(b) State of Tripura 

(e) The Accountant General, 
Tripura. 

II.Narne of Father $ 

!fl.âge of Respondent S 

IV. Designation & Particu.. 

lax's of Office (Name 

& Station) in which 

employed $ 

Ies not arise. 

Does not arise* 

ibes not arise. 

Office Address s (a) Union of Iridi.rèpresented by the.. 
Secretary, l4inistx'y of Personnel, 
Public ck'ievances and Pension 
(Department of Personnel and Training 
(bvernment of India, New Delhi. 

(b) The 3tate of Tripura - 
-represented by the- 
Chief Secretary, tbvernment of Tripuri 
Agartala. 

(e) The Accountant General, 
Tripura $ Agartala. 

- 

Address for service 
of Notice $ 	As above. 

oont. .. . . . . p/3 
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3. Pazticu1ars of the order 

against which the 	 - 

application is made z 	Pursuant to the Judgment and Order 

passed by the Ibn'ble. Tri.buzi&. on 

14.12.1994 in 0.A.NO3../2994, the 

Petitioner submitted an application 

to the Respondent No.2 on / . 2 1995 

for payment of Speoi&. Py,  due tothe 

Petitioner for the period ha held 

• 	 11Bu.Pogtg' in Scheclule.Jfl of the 

IndIan 1dminIstrative (Pay) Ru1e9,1954, 

but the Respondent 11002 having declined 

to respond sue Ii representation and 

threr refusing to pay the Special Pay 

as demanded,.the Petitioner files the 

present application for appropriate. 

direction upon the Respondentg. 

4. Subject In brief s (I), That, the appliôant while lxlding 

the post in Tripura Civil Service 

Grade..I was appointed to the l.A. S. 

Cadre Post on 	 in the 

Senior Time Scale of Pay. The Government 

of Tripura granted Special Pay,  @ R02OO/ 

per month for the post held by the 

applicant but the applIct could not 

get such Special Pay as the applicant's 

basic pay was fixed at the maximum of 

the Senior Time Scale 1,8. R9.497OO/. 

The Respondent No. 2,in the mean time, 

on 6,4,1987 doubled the existing rate 

coat. 4, • 

4 



-:4:- 

of Special Pay subject to a maximum of 

Rs. 500/- pi' month with effect from 

1.1.1986. 

(Ii). 	That, the Respondent flo,i by Notific 

tion dated 68.1993 in G.S.!1.No.535(1) made 

idiji Mmrijstratjve Service (Pay) Fifth 

Amendment Rules, 1993 for the purpose of 

amending the indian Adinistratjv Service 

(Pay) Rules, 1954 in the i'b].lowing manner: 

" in the Indian Administrative Service 

(Pay) Rulen, 19549 in Schedule.,fli 

under heading - "&Pot" carrying pay 

in the 3en1or Time Scale of the Indian 

Administrative ServIce under the State 

bvernment5 including posts carrying 

Special Pay in addition to Pay in the 

Time Scale." 

In paragraph  (3)  sw 

(a)f the first proviso shall be omiQad; 

(b) 1  in the second proviso the word - 

'furthep' shall be omitted; 

And the said Fifth Amendment Rule5 was given 

effect to with effect from 8.8.1993 most 

arbitrarily and capriciously by the Respondent 

No.1 and by giving effect to such ojnended 

Rules with effect from 6.8.1993 instead of 

1.1.1986 - the date when the Revision of Pay 

Scales of the Central (bvernment employees 

cont. . . .p/5 



was given effect to, it has caused disorimi-

riatory treatment to the !.A.S.Offieerg inolu.. 

ding the Petitioner who held such "B-Postg" 

in Senior Time Scale, 

'4 

(In), 

LL 

I 

That, the Petitioner filed O,A.No.2./94 

before the Jbn'ble Tribunal for quashing 

and/or modifying/amending the provisions of 

the Indian Administrative Services (Pay) 

Fifth Amendment fluleg 1993 for the purpose 

of giving effect of the amendment with effect 

from 1.].. 1986 the dtø when the revision 

of Pay.soales were given effect to and also 

for an order directing the Respondents to pay 

SpecIal Pay @ Na. P/'.....,. per month from 
18/3/90 to 31/7/90 & 4/11/91 to 12/5193 & @ RS400, 
.1/$/92......,,. to 	 to the 
from 1W5/93 to 	_w#*5J/92)  
applicant which he is entifI.ed io 'by virtue 

of holding the post in AJ.S.Caclre in the 

Senior Time SoW.e and the Ibn'ble Tribunal 

disposed of the said O.A. ...../1994 on 

14. 12. 1994 with the following direction s 

" In the light ofthe above discussion and 

with the position of law being discussed we 

direct the applicants to apply to the 

appropriate authority for payment of the 

amount of arrears of the special pay as 

claimed in the respective applications, 

The authorities concerned may take 

administrative decision and pass suitable 
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Orders on those applications subject to 

the second. proviso to Rule 3 under the 

heading "BPostg" in Schedule XIX of the 

Indian Administrative (Pay) Rules 1954 

and eligibility of each of the applicants 

with reference to the periods for viiiah the 

payment is claimed. Such application to be 

filed within one month from the date of 

receipt of a copy or the order. The 

concerned authority,  shall dispose of the 

applications as f' as practicable within 

3 months from the date of receipt of the 

same from the respective applicants." 

A copy of the Judgment and Order passed by the 

Ibn'ble Tribunal on 114012.1994 is anflexed and 

marked SINEXURB  

That, in accordance with the Order passed 

by the }bnsble Tribunal (ttnnexux'e 1) the 

applicant submitted an application to the 
- 

Respondent No.on 1.2.1995 for payment of 

the Special Pay, but such representation has 

A'NN BX I. 

(XV). 

not been responded and thereby the Respondent 

No.2 has refused to pay the Special Pay as 

claimed by the Applicant. 

IL copy of the said representatIon submitted 

by the applicant on Z1,2,1996 is annexed and 

marked 1NN&XTJR1 	2. 

cont,.. .p/7 
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The applicant deo].area that the subject 

matter o the petition and provisions 

of Rules against which he wants reth'esgal 

is within the jurisdictIon of the Tpibunj 

The applicant further ded ares that the 

application is within the limitation 

prescribed in Sec.21 of the Administrative 

Tribunal Act, 1985. 

As stated in paragraph 4 and 8uba.paras 

(I) to (IV) ths3p3t0, 

k 

5. JUrisdiction of 

the Tri.bunal s 

8. Deti1s of remedies 

exhausted s 	In aCC0rdane with the Judgment and Order 

passed by this Ibn'ble . Tribtrn&. on 

14.12.1994 in O.A.No.?..59..,/1994, the 

Applicant submitted an application on 

13.. 95 vide Anneaire 2 to the Regpdt 

No.2, but witlxut anyz'esponse, 

9. Mttepg not prev. 	That, the PetItioner filed O.A..lFt. 4  
ously filed or pending 	of 1994 fbr grant of Speoi.&L Pay 
befbre any other Court t and such case has been disposed of 

by the Ibn'ble Tribunal on 14.12.94 

(Annexupe - 1) and accordingly 

having not received any reply to 

his repregentaton dated 

(Armexure - 2) the Petit 
fiie3 the present petltioxi. 

cont,,, .p/8 
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10. Reliefs sought * 
	

In view of the facts mentioned in the 

foregoing paragraphs, the Petitioner prays 

ibr the following reliefs i 

(a). • ... . ror •an-orler dIrecting the Respondents to 

implement the Judgment d Order of the. Thn'ble 
Tribunal Dated 14, 22,1994 in 0, A.NO. 150/94 and 

to pay Special Pay : 
(I) @ Rs.500/. from 18.3690 to 31.7.90 and 

froni 4. 11.i to 125093 AN i) 
(2) @ Rs.400/. from i3. to 3.11.91 and 

from 13. 59 3 to 	to the Applc ait 

whIch ha Is entitled to by virtue of his 
I1ding'the post of 1.A.S.Cadre post as 
g.vn in. the Senior Time Sc&.e viz * 

(1) Joint Secretary, L.S.a.Deptt. (bvt.of Tripura.  

(Ii)RegIstrar of CooperatIve Societles,Govt of 

Trlpura; 	.. 

(iiI)Secretary, Tripura PublIc $ervlce 
CounIs sion; 

(iv) DIrector Fbod & Civil Supplies, 

Government of Tripura. 

(b)e other reliefs which the Applicant is entitled 

to Under the Law and the equity. 

Interim Order, if any, prayed for s NIL. 

cont.. 0.. .p/9 
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11. Particulars of Postal Order/Bank Draft in respect of 
the Application Fee s 

I,. 	Number of Indian Post&. Order 'Q'I  21G7I7 

U. Name of the Issuing Post Office s 

III, Date of issue of the Postal Order * 

XV. Post Office at which payable t 	Guwahati. 

of Rs.5O,' 

12. List of Enclosures S 

C]), 	Copy of the Judgment and Order passed by.the 
Ibn'ble Tribunal on 14.12.394 In O,.C •11994 

(2). Copy of the representation submitted by th e  
Applicant On ~-.2.1995 

 Vokalatnama.  

 Postal order for Rø.50/-  No..Q2. • .. 77 
•... 	S.. 

VRX ?ICTIoN 

I, Shri C. Brdjii 	Sb, late S0BaI'dhan 
aged about 59 years, retired from (bvernznent service as a member 
of IA$, resident of Old Kiibari Lane,Xrishrianagar,gart, 

do hereby verify that the contentg of paragrephe 41  4(1) 9  4(11) 9  
4(IV), 7, 8 and 9 are true to my personal knowledge and the rest 
or the Lbregojng application are my humble submission and prayer 
and that I have not suppressed any material fact. 

4 

/ 

Dated ; 	July, 1995. 

Place I 
	 Signature of the Applicant. 



CEt1RAL AD-,'41NISTHATIVE TR1BUAL ,GUJAHflT 	BCH 	
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Date of Udr : This the ith Dy of Dccmbr,199. 

Just ice Shri •.G .Chdhari ,Vicc-Chaltmafl. 

Shri G.LSnQ1Yi1, Member (Administt.Ve) 

0 4 

Shri S.K.GefltJli 	 . . 	
. 	1&pplicart 

—Vs 

Union of India 	Ors. 	
. . . Respondents. 

Shri S.N. (upt 	
. . . Applicant 

Union of India 	Ors. 	
. . . RespOndEnts. 

O,A,Uo.150/9 4  

Shri ChidBnahd 	3c0an 	 . . . Applicant 

Union of india 6 .  qrS4 
	RespQfldErt5. 

Shri D.K. h8t,thajIie 	 • . , 
	hppant 

Urjfl of 	, 	 . . . 	Re8ponder%tS. 

O,A.No.iS2/ 4  

Shri Naresh Chanda Deb 	
, . . Appiicant 

_ Us 

Union of Inda 4 Ore. 	
. . . Respondents. 

0, A.No.i53/9 4  

Shri Sukh3fldU I3Kasb Sen 	. . . . Applicant 

Vs 

Union of, Ipdia & O. 	 . 
. . Respondents 

For the Applicants z Shri S.Roy, Adiocate in all the 

application3o 

ror the Bespoñdeflts : Mr G.Sarma,Add1.C.6iS 	
in all the  

appliCatiOflS. 
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A _LL'L cJ. 
ALL the 	o'.'e application3 in'olve same quetions 

a n d the facts er 	cio siniier, hencc these are beirn 

disposed of hythis common order. 

PJ1 the rjx aplicnts are ret ired lAS officers. 

Thcir grieJcnce Ls that they haic been dcni 	special pay 

from the dee of tre 	respcctive appointmts to the cadre 

post In the sn.tbr time scale in the lAS till the datc of 

their retirement Qrid that that action of the respondents 

is illegal Pril has cd great hardship to them. 

Applicant in 0.A.0/94 Shri S.N.anuli clems 

special pay et the rate of .400/— per month from 19,..68 

to 31 • iO.9i on Lhich date he ret fred. The a: plic ant in 

o/p 	 the rate c 	.500/—per 

month for two p u r iods namely, 	 to 	 and from 

7.1.94 to 28,2,94 and at the rate of I,400.per month for 

the period from 20,8.88 to 6.1.94 (The learned counsel for 

the applicant BLetes that this is the corre:t claim arid 

there is some error In that respect in prayer clause—b). 

The applicant ret.ired on 28.2.94. The applicant in D.A. 

150/94 Shri C.N,ardhan claims special pay at the rate 

of .500/ per month from 18,3.90 to 31.7.90and 4.11.91 to 

12.5.93 and at the r8te of I,400/—per month from 1.8.92 

to 3.11,91 and 1.S.93 to 5.8.93. He retired on 31.3.94. 

The applicant in b.A.151/94 Shri D.K.Bhattacharjee claims 

special pay at the rate of .500/—per month from 13.5.88 to 

1.1.89 and at the rate of I.400/per month from 2.1.89 to 



31.12.92. He retired from service on 31.7.9. The applicaflt 

in 0.. 152/9' Shri Nrcsh Chandia Deb claims special pay at 

the rate or 	QO/coper month from 22.8,88 to 31,5.90 and at 

the rate of 0500/rn'per month from 1.6.90 to 2.2.92.He 

retired from service on 29.2.92, T he tppUt in 0.A.153/9, 

Shri Sukheldij ika.h Sun claims special pay at the rate of 

.500/per hiont f.$:o 	.7,84 to 27.12.88 apm18..90 to 

3 1. 3,92  and Qt th 	ite of t.400/-per month from 28.12.88 to 

17.4 6 90, Shri 	NCangu)i was appointed tc the lAS cadre post 

on 19,8,8 4  5h'i $ T 144bupto Uss appointed to thp lAS cadre 

pPE on 15 . 5 . 87 k Shri C.,6dhan on 18.3., Shrj D.K, 

hattaàharje on 13.5.88, Shri N.00eb on 22.8.68 and $hri 

S.B.Sen was appbinted tb the lAS cadrs post oh .7.88. The 

applcants on appointtnent in the IRS cadre post were fixed 

in the ser4or tim: acae of I,3200-15th and 26th100700_125E. 

c r: •; 	ci 	tiat sc 

namely .470O/-. 

4. 	Clau 	2 	 hc hading '8 - Posts carryipg pay 

in the senior time SOSIe of the Ifldian Adrnjnjettatjve Svice 

under the Stat powoPhments including poSts Carrying special 

pay in addjt;ion to pay in thO time scale" in Schedule iii of 

the Indian Adrnir4étrtve 3evice(Pay) Rules 1954 9  provides t 

U() The State Governnt coroerned 
shafl be competent to grant e special 

f ay r any of the posts specfied in 
Ms pert of the Schedule either indi 
idualy or w4th rofenOe to a group 

Of c].aas of such poste 

()the amount of any special pay whiCh 
may be sanctioned by the State Govern-
ments under * clause (2). shall be F.200, 
I.300 9  h.400 9  F.450 or f.500 as may, 
from t4.ne to time, be determined by 
the State Government concerned : 	shall 

Provided that pay plus special pay 
rot exceed the maximum of the pay scale 
to which special pay is attached : 

oont1.04 4/- 

iL 

•1 
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' 

'a 

Provided further that the p a yin SaletlOn 
rade toqether with Epfcial pay hll 

not exceed .6150 per onth." 
12 

r ccncethE with th first proviso 
ohE c3USC 3 whiCh 

We a e  

providES that the 	shall ot exceed mexi mum of the pay 

together uitfl the special pay. As et td earlier the pay is 

/- rraximUfl and th; applicants urit the apeciSi pay as 

clied by thetri to be added thereto Ljthjfl the limit of 
	.615U/.- 

per ncnth unJe the 	cQnd proviso. 

5. 	The filing Qr the appliatI0fl has presumablY been 

occasioned by easofl b the Indian 	
jjstttiV Service(P8Y) 

5th Amendment RuleS 1993 which 
came into force from 6.8,93 

of the 
(Annexul'E 7A in 0.A.0/ )0Amendme 	

ules have been made by 

the Central G,overnmtnt after 
consultation with the State 

GovernmentS concerned SM 
exerCiSe of the powers conferred by 

s u b_sEction(1) of S€ction 3 of the All India 
5erviC5 Act 

1951 (61 tn 1951). These ruleS omit the first proviso to 

clauao 	uCi thc needing 	
. 

time etc. in ScheduLø IU of the Indian 
Administrative Service 

(Pay) RulES,. 1954. Iha word 'further' is omitted from the 

second proviSO. 
Pripr thereto the position was that by virtue 

of the first provisO of claUSe 3 
special pay was not paid. 

The respondent ND1 have produced a circular issued by the 

Govercuflent of IndiPf 
tliristy of Personnel, Public GrieVences 

(Depermmt of Personnel & Training) bearing 
and pensiOnS  

7—AI 	ciated 21.1.88 (Annexue R1 in O.A. 

90/94). Howeverp e rnc4 that 
to be not relevant for the 

questiOn on hand as it relates to personal pay and not to 

specia. pap. ' In the respeCti'e 
writtefl statements fi'ed by 

India,it is contended that the applicants 
(in 

Union of  

respeCtiVe c8ses) isre no t eligiblO to draw any special pay 

5/i- 

is 	lit tA  
(,' ( 

LJ 
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r 	cj f 	tc )ii 	icn p1Ed by first proviso to clausc- 3 

rrcntionEd 8boJ 	 ! tiO contendeU by rcspqfldEflt to,i 

that therat qne)e bhind that rest rlctiøfl ef'fpctive from 

.1 .1.86 	ub cunt; 	t.h 	trndat ions, of ruth Cntr1 

Pay Commi S S lonw 	to cnEue that 0'fjC:V5 jnthe(: grds 

(1 .e 	séir UrPtil jeo0j4,  bnd JAG of' thL, 	AS) 	 drau1rc 

pcil pay did not drau moie'  py than the oIfl,cPr5 who were 

in t h e tepecti"e h4hE grades but wt'Ot in recEipt Of 

any pcll ppy o  Thp dl6pen5tiOn in the 5c1çction Grade 

of the JAS to a1i 	py and spCi8l pay upto f,C15U/ in 

the r€visd py ;c$l 	
as per the second pr#isO to c1aus 3 

has been in exi 	 o a to maintCifl an 4.tet ser'ict 

parity uih t.h post of 31 in IPS which is a supef time 	elv 

of this nvic: 	 j tspo-615O/-. This 

iioir Uo 
 

under consideriM. 	Sirie until the Fifth amendment; or 

Rules fo esaid 	ptovis.Ofl 	, to limit the pay to the 

maximUm of he 	
10 arid special pay was note to be paid the 

applicaf1t had no 	
gsjon to demand the snma. The fifth 

amendment Iuleg tWOP 
into force aftr eppli nts except two 

(S.N.Cupta) and in O.A.i5O/9 (c,N. 
applicafl5 in U.A.149/9 4   

Bardhen) 
had retired. The applicants contend that the 

benefit of the fifth amendment Rules 199 shUld also be 

extended to thein p 
i 
 nd they should be paid the arrears for 

the periods foi ihih tbc!y have claimed the special pay 

in the rpctJ.'e applicti0fl8 by applying those rules. It 

is cOtCifl 	
by Mr Roy that althouch the rU1S have not 

been madt exp 	
6pplicable tttOappctiV8lY the benerit 

thereof carnot 	di5nifd to those lAS officers Uho had 

/ 	
contd... 

'S 
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pric to thu d tt' of t4u arndrntfli. i4e. G,93 

whctt 	b. 	ci'ibd sa cut ft o2teo it i a 	bitt 

thr i 1W r 	 Y fox 	e re ntiti 	between 

th ofiicerc who ratired prior to th cut off date rd 

thost who rEtired th€raft$, 
that the offiCDt who setir6d 

earliar and thu officerr who are in service after the cut 

off dete folij. t orQfleOUE group hcldiflcJ the same post r,,nd 

cannot be divided irto classes aTtSticisllY, that mkirg 

the amended IUIEE piospBCtVQ in operation has resulted in 

diEcririnati0t beinçj caused to those officers who have 

retied print to thf,  cut off date like the applicantS 

except two. In thit; (orecton reliarce 
is placed or a 

deCL$iofl of th e 	 Administrative Tribunal, Chandigarh 

ach 	
&ae pf Pitam Singh vs Union of india & Ors. 

k 	reported in A15L 	99(2) (CAT) 58A In that Case constitutional 

o f special 	in te caa f' LAS offics in the Time 

Scale of junior Ad jo i fjjatrstive Grade as contained in Rule 9 

clause 3 of' the 
140,pndo d, P ay  Rules was challenged. It was 

held that epparept..Y there j.a no ratiocal basis fur 

differBntietlfl b weufl officers who are in the senior 

time scale/UPiOV 
dmjn1Mtrative grade and officers who are 

in the salectioh gr g oo of LAS in the matter of special pay 

' 	and thus thO prQv46iOr% (Rule 9 clause 3) viojatesdOCtIifl0 

of equaliy 	ahinOd in ArtclU5 14 and 16 of the 

Constittjtioh, it was obetvd thus 	 * 

ir order to ensure equality of 

t'a 	betwGn two aets of,  officers, 
thU f'$t proviso to claUse (3). of 

k 	 5chdul34iI o r Pay Rules under the 
*uadihy uB..poats carrying----04"1 

'4. U..L 

tjoo odalp of I AS uner—tto sniu----tJv$. 

V 	 under the State GOVerflmEPntS 
to. including posts cariyiflg epøcial 

pay in addition to.pay in the time scale 

aS mand ed by I4o4—e itd.* 

- ---= 
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Li 	c: 	t -  e Py(Rn rsc;er') RUIOr y  cannot 

	

be 	nc 4r,a ib ljaL'.1E tU be qiatijçJ 
bkir g .Olti( o f /ticic 14 a nd 16 or 
th€U5ttuLion 6 ' t 

C 

C.ontistcrty With O.Pete find.t ngE rol i,owirl o  ardor Wre piss(d 

r€tG rir4g .cI thi 	j'y 	iJ1E 	exitad pric, tt the, I ifth 

Arnndrrant .rtro 	on 6.8493 

11 1he mrtdrnent to Schedulea'llI to Py 
FU1Ø under the hosdlnQ 11 EPo&t5 csrryjr 
py tr the senior time scale of the 
unçy th 	t,ate Governments irec.Ludjn 
Po v toi cez!ying speciel pay in addition to 
pay the time scale as per rule 9 or thu 
amencd Py Ruic&' .s.quashed to the 
extant PrOVsiqal)tthe1ato lays dcwn that 
the pay plus special pay shall not exceed 
the taximum of the py 80518 to which 
the pecla1 pay is attached, as bum0 
divqimjnbtory and ultra virus or Artjcje 
14 aid 16 of the Constitution, fl other 
wprd the special pay attached o a post 
S6ai1 bO pad to the 1S officer in. 
aIdL•1or to the pay in the seniOr time 

echnthisttive 'redc, H,pipr. 
r 1J 

t) 	ic: n unetr ected.' 

61 	Thj. decjvjc)h was tendered on 20,3.,8. Apparently 

amendment 4Pik $t  qJcd tha8after by the FAfth Amerdmont 

Rules 199 from 6893. The emendnents arejr tuna with 

this 	cjsitm. As T9da this decision the respondent No.1 

submit in theiR 'tItteh statement that the røt)oñden9 

have filed en 44P 	 the jucigrnont in thO 5UPreme 

court which t!s tOrs Ad cp ~ ttooin 4 9PtQMbOr 19, However 

no stay ot t4le 	 ofl or the Ttibu'8 judgment 

was 	ntd. With 016, tusult the ceiling was hot applied 

in the case of 'the applicants (in that case) and their 

pay and apcial py tocether was allowed to Oxceed the 

ma xmurn of the 	ptiva py scales in which they 

were placed ç• n F11T vA si onal basis, euject to the 

* 	
; 

'- 
L _______ 
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cut conc cf t c SL.1. Th 	r - perErt 	hv 	further st.td 

t. n: 	in 	rt J v t. t d I V fc rrc 	cd C t c 	hc Union Ministry of 

L, thct rij rst4y cpined thot thc CT 	judnrnt my be 

jntcd Lr 	p:ct of t He app1 c t 	oily nd if considEied 

flECE- sery, : L may I 	extended to all by tekin 	admirist reti j 

dECi1On in this bihif The langU0,CE of t 	praQraph is not 

clear. in th cohtt th refecnce cppers to be mede to 

the ap1icaiiL jp Lh 	:uo cases before the Chnndlgerh Bench 

dded on 20,3, 	(Pritam inghcese) (supr). Eve thouqh 

acccrdinc. t6 the uritteri steLemént tc Nini5try of Law had 

opined that jP cprsiderd necessary th bncfit of the said 

ju:rrcnt may b€ c?tendt?d to all- by tekin4 administrative 

de sian in that behalf, yet no- such dcci sian hs been tekn 

by te Cove ment sO 	o extend the same benefit to hc 

fr nC 	hP r tt in rn 

pa: 	1 or the uriten s'tatement thc 1eEpuriL 	o,1 have 

stated as foi1oW : 
( 

"in the -meanwhile, Government of India 
suo çnotu initiated action to consider 
obanes in the Pay Rules so as to 
rtit.$gate the genuine Qrievances of the 
promoted officers to the maximum 
extént-possitle. As a tesult, it was 
decIded that since the said ceiling 
had been woiking mainly against the 
nterest of the promoted officers, 

this ceiling need not be continued in 
th€. Pay Rules. Accordingly,notificatio'is 
wprp issued on 5.8.93 to do away 4th 
the said cejlina from the pay Rules 

• 
for the three All India Services. As 

• 	 per, the general principles of financial '• 
propriety, however, these amendments 
werO made prospective in nature - 
making them effective from the date of 
their publication in the Official 
Gazbtte viz. 6.8.93." 

Nowever except thp contcntiofl- as regards prospective operation 

of the Fifth Amendin'eni Rules as made above the ot:hor 

,•-• 

- 	contd... 9/- 
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t 

contentiofl raisi 	y thc respondent No • 1 which we haie 

:i t out 	LC r d; rç 	ncC esSFi1 y Un counter to t hr cont nt iors 

of the applic:3rltS. L 	fully agree with the view tckn by 

the thandiQU'h Erch in pritm Singh' a' case and the rea5ons 

adopted in u:ort 	 It. is thctcf'ore no necessary 

to enter into any Vi: esh discvssOn or all those points 

w h i c h were 	 that jumt 	1th respect, therefore 

we 'ollow ha eid j0di 	and in our opinion it equaly 

applies to t, hp pDert 4pints, 

7, 	Howrurp ; k jkjottion as to whetbr beOfit can be 

given retrosp(,cti.vely Prior to 	 needs to bp dealt with, 

I r our vteL' the'P 	t..Dh 

 

o r the of cet 	ui tJfl priov tn 

5,9,93 and of' thos 	!ho contthPe to hold the 1A9 pOta ofter 

th8t date would no;be diff'erent. Tho rirth Atnecdment Ries 

£ 	 " 	 the PyigtinP rules Which 

plced rest 13it or EJ4c4ibitY for sPe 	N3Y# in hs 

connCtO 	ref ?ten 	to t;h deCi8t0fl of the Sppreme Court 

in the case f Al 1ñja AsØVVO Bank Rtted Otricer5 

AsociaiOfl —V5 t!flJMfl of 
India, AIR 1992 $,C 767 woUld be 

at to b nadei h tht deoSiOfl the deCiSIOfl Of the SUpDUm 

Court in r),$.t kàa and Qr. 	
Union of India, MR 198 

S.0 130 ha been noticed 	and t 	iHprvd (in pars 10) 

as followS 

NO 

NakaaIaudQm 	(AIR 1983 $C 10 
has itself dawfl a dttiflCti0fl betWøfl 

n esist1rg Chen e M a new aohcflø. 
scHa Where an extsiri 	

tna ts revisød 

ct 1iberaU3ed all thc)ee who are 

govrned by the said gcheme must 
ord:narilY receive the benefit Of such 

revLsiOfl or llber8ui8ti0fl and if the 

$tøte desiD8 to deny it to a grøLp 

hereOf 'it must jtistify jts actofl 

on the tuch6tPfl8 of Article 14 and 

must show that a certain grOUP is 

denid the benefit 
f revision/libers - 

lisaZion on spund reason and not 

• 	 ' 

cont*. . 
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on 

 

c.rittEl 	
tho uhim and 

tapTiCE O 
thE 

SttC. 
The undetlS 	

Principle  
is that  

-•4 	
cide5t 0  rri5 	

i 
-- 

the 

8 vieu to 
80menting 

the sooia1 an EX1 

:urtY COVET 	
ntE tO• peflsi0' it 

thG benefit to  

	

cctin. f tho 
pefls10 	

and dcn the
J. 

to o thets by dr-a 
hi 	cflnOt 

cut off 1Ln 	
be usti 

o 	
roufld and is who1Y uOe 

t.E with th 	bect 	trnd 	to 
e 

I 

arC in the natOrU 

E3rlI 	ih 	
ndment Rult5 	

H 

of CV iflQ 0d 	
th old prOVi° 

uhich pd 

a restrictbofl cr thn 
jUm f pay plUS speC 	p8y. The 

uritt 	
titE 	f 

85pQ t t4o. does not 
5et out any 

rat thn 	
bL r)t 	

the beflet o rela%ato 

(subit o 	
d proviSO to 	

2 in llIDd SchSU 	
0 

2 

Pay 	
1u0t 	atP/e) 	OSP 	

from 

RU1 	

Indeed 

• 	

r 	
th& 

have bEen 1bra 5ed i order to mitiQ8t th genuthS 

grieV0 	
o the pDO 	

0 fficet5 t te maximum Øxtet 

nd that eVeflt the inL5trY O .... had 0tned that 

thp benefit ay be 	
tén 	

to ll by t5t9 edmthtStDSt 

dCi5° th het beha 	
8th0uQh no 0ptfl° seems to have 

beeh 	pr5 	that 
it may be done sO 

retrospecttveY 

HoU 	
the Ue of 	

"all l caP8b 	
•o takth 

ifl £t suUP 	

thOse 0ffit5 uhO h3 	
retired prior to 

Th normpl rule that a fiscal legt5 tL0fl would 

tt1Y fllCSS speciftca 

or - 	
operate prOSP 	

made 

8ppbie 	ttO5P 	
uould not be app1tcab 	

in 

resPeCt O 	
rUl5 in questi0fl u hich 

aD more 	te 

at1O of a poli0Y d?CtSlOfl in the lght of a daCi5t° of 

the Tr' 	
ftu5 

there appears O røaSQ to take a 

1' 

• 	 1 •' 
	 I-:', 	

contd..' 
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dii Ic rcnt v c 	
thcri tekpn by the CharcEh Bench and on 

parity of rcasonlflQ the ratio can be 	licd to officers 

rior to 6.8.93 as they ca he described as 
who retired  

situated persons. However th observatiofl 5  of 

the Supreme Court in Reserve 8ank Retired Of 

C 
again hae to be noticed where 

case (supra) in parc 10 oflO  

it is said thus 
"Rut when an. erpioyer introduces an 
entirely new scheme which has no 
connection ujti the existing scheme, 
different considerations enter the 
decision making process. One such 
consideration ray be the finalcial 
impliCati0T1S 0 1 the scheme and the 
extent of capacitY of the employer 
to bear the burden. Keeping in view 
its capacity to absorb the financial 
burden that the scheme would throw, 
the employer would have to decide 
upon the extent of applicabilitY to 
the scheme. That is why inNakara's 

this Court drew a djStjflCtl0fl 
ccrTC[ c 	Sri 

scheme in its libetalis.ed form and 
introduCt0fl cf a wholly new scheme; 
in the case of the former all the 
pensioners had a right to pension on 
uniform basis and any division uhich 
classified the'r into two groups by 
introducing a :ut off date would 
ordinarily violate thepriflCiP 	of 

equality in treatment unless there is 
a strong rationale discernible for 

ame can be supported 11  
so doing and the s  
on the ground that it will subser/e 

the objeCt soua ht to be 
achieved,BUt 

in the case of a new scheme, 
in respect 

whereof the retired employees have 
no vested right, the employeer can 
restrict the same to certain class 

of retirees, hailing regard to the 

• 	 fact situation in which it came to 
be introduced,th0 extent of additional 
financial burdefl;that it will throw, 
the capacity of the employer t° bear 
the same, the feasibilitY of extending 
the scheme to all retirees regardless 
of the dates of their rotirrnent, the 
availability of records of,  every 
retiree, etc. etc." 

• 	On the touchstone of 
these guidelinesin our opinion 

the Fifth Amendment Rules have.tO be extended to pre 6.8.93 

retirees as these are in the n'atu'e of continuance of the 

IMP 

• 	•: 	 '•:•: 
: 

contd... 121+ 



12 CJ  
trt rjle under which special pay wc payable in e 

liter&llseOform 	
iL is not as if for th€ first timc 

£pElSl pay h 

 

bE, L:ri introduced by tho An eridment rules. 

In that view of the rtter the retired lAS orficeic hvc to 

br treated to haVE; a richt to receive the pcclal pay 

L, ithin the limit set in second proviso. Any classification 

of the cfficer into two groups by refetence to the dztE ,  of 

phlication of Amendment Rules 1993 particularly as the 

object to be achieved by the amendment is to mitigate the 

gefluine grievanCof promoted officers would be discrirninat 

I-e grieanCC can not be only of officers who happen to be 

in service an 6.8.93 or thereafter. Ihere is no discernible 

rationale in purporting to do 50, 

9. 	 In the written sttemeflt the raspondenti No.1 have 

propriety, amendmants were riads prospective in nature making 

them effective from the date of their. publication in the 

official Gazettee viz, 6.8.93. The respondents also seek 

to justify the prospective operation of the rules by 

contending that tho rationale behind the restriction, was 

to ensure that offoers in these grades who are drawing 

pecial pay do not draw more pay than the ofricers who are 

in the raapetiVG higher grades but are not in receipt of 

special pay, This According to respondent No.1 is aimed 

....at maintainthg parity with the post of DIG in the IPS 

which is a supe•r time scale of this service and whose pay 

is Rs.5100.-6i50/. Although the said respondents concede 

V that the applicants continued to hold su-p-e.r time scale 

which carried the special pay but contend that they were 

not entitled to draw the special pay in view of the fact 

contd.,.. 13/ 

77 



IV 

th.t t h i r p. 	In tt 	 tird 	ClE1 wcc fi 	at tIi 

aximU of thi gtjd 	
vi' ,?DO/• ihe said 	

spond0flt 

also 0XPTGE th 	
that if the 8rnend 	tulOC are 

5pplid to th 	pplCaflt5 
then it 0uld be open and and 

e 	i 

in lot grant of' 
other pramotd orficers may also step  

sinilat befletitS 
on one pretext at the othOr. We find no 

forC in any ol theSO cor,tEnti0 	In advflCifl9 these 

E  

corteflti0fl5 
tt.,a respQfldeflta cte trying to 

compaDO the 

ppliCaflt with 0f11cCr5 in other oViC 

positiOr of  

overlo0ki 	
that in saying so they are 

8 dmittin g that as 

between the same 
st of 0fficet5 namely, 

lAS, they are 

fcrflQ two grOUPS arid are tttjfl them 
unequallY. 1oreOVGD 

if the relaxatiofl wa
s thought necesSarY to be made even 

there would be 	stronger tE3SOfl to dc so in respect  O f  

retired prior to 6,8.93 
whOSe pta revised pay 

those who  

	

cal9 waS,t 
om 	l 

O
p aab3 ujth the teVisBd scale. the Rvlas 

idiCti0fl 
that these were intended to be 

do not cortai* an  
oid 5jmilar claim from 

made prospaott 	
% operation to av  

belong to other 
sarViC8• Under the citCumStefle5 

offiCerS wh  
roPrietY can StISO as contended  

no quest%Qr of finani8l p  

by the reaPofldt0 How 
the grievarIC9 Of the 0fficerS 

from the ot;ha060j08!)t if aflp shoUld be dealt with 

is a matter for the Central Goverimeflt to tackle 

thdpefldefltlY and that canflOt 
justify givinQ discrimifl8 

e homogeneou$ clas3 of 0fficors 
tory traatmErt to the sam  

by bringin9 eout an 
artitital divieiofl between them 

9 suiting in viplation of principle o? 
equalitYs 

contd...9914/ 
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Hcrcr we relcet. the 	contur.t ionr 

VY 10. 	L1ü th(;.X.fOrF bld that the r-tst-r+e4trn containc - d 

in the fiist prc'visc tc clause 3 under the headri 11 8—ost 

c'tc." in tchec1uie UI c 	the Indian Administrative Service 

(Pay Ruifm) 19 	was nct applicable 
0 
to the applicants and 

they are entitled to claim the special pay fo the periods 

mentioned by them subi,czt to the qualifications, firstly, 

that at th mat.eial tia they should have been holding the 

post in the grcle which attracted payment of special pay 

under the iAS(Piy) RLles, 1954 and ,secondly,subject to the  

second prwiso to clae 3 restricting the majmum 	R. 

6150/. per month, The eonseqtent 131 payment of arrears 

can be made prciisicrilly subject to the result of te 

SLP pendino i, the Supreme Court against the d€kision of 

Lr 	1HT. Srr'rH e.r 

in the case of appUceits in the two cases before the 

Chandigart, 8ench, NEC1CSS to say that the decision or the 

Supreme Court Ir that SLP should also govern the cases of 

the present applicants. However In the absence of' any order 

of stay granted in that SLP we see no reason as to why the 

respondents should Oct consider the claim of the applicants 

and allow the some pciiaionally at this stage. 

11. 	The Øffculty that however arises in our vay to 
is 

• 	 grant re1ief.iq above terms/_by reason of the fact that the 

• 	 applicants have approached this Tribunal without first 

approaching the respondents with their claim for payment 

of the special pay in view of the Fifth Amendment Rules. 

If even thereafter inspite of the decision of the Chandigarh 

ft 
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Bench and th: op nion pf' the Law 1ir.it i'y a 	nicai€d in 

the un tt 	t at e'iert the rcsondent s were tc refuse to 

qrant them the peyment then that would have afforded the 

applicants a c8u3E of ection to approach this TrbunCl f o r 

suitable rElief. On the pE'seflt frame of the applications 

all that can be done is to declare what the position of law 

is relet incj to thc claim of' the applicants. The entire 

exerCise of t ,lEtarinc j  thus turned to be more o f' academic nature 

which houe,€i bcE3me 
inevitable as respondent No.1 have 

asserted in the written statement that the rifth Amendment 

Rules are 1:1l:ncpeCt1Ve in nature effective frcr 6.6.93. 

Noreover in ihe 	(;!hcc,. of the leqal position beinq 
clarified 

by us 'jr th 	pprte were to apply to the ajthoritles 

concernr-d t' 	w 	fnr,st, ii kely to be rejeCted in ViCU Of 

the stand taken L the rosporecent No, 	
in tne witen stat.flerii 

Je therefore thOLe,iht that In order to 
secure the ends of 

justice it was necessary for us to 
express our opinion- on 

the correct poition of the law rather than require the 

appliCant5 first to apply to the respondents and thereafter 

aQSifl appciCh the Tribunal if their prayer 
was refused. 

12. 	MF SariP 	the learned Addl.C.G.S.0 for the 

respondenS 5ubmitted that the reliefs 
claimed are barred 

by limitàtiC)h and on that ground the 
appliCation ghuld be 

rejected. Pir Roy or the other hand submitted that the 

appliCati0 	ha 	been riled in view Of the amendment of 

the RuleS made on 6,6 .93 and therefore the bar 
O f limitatiOn 

does not, 	In the circumstcflces of the case 
we are not 

inclined to ho4d that the claim is barred by time and in 

any event we are inclined to condone the delay in the 

interest of justiCe. 

contd... 16/- 
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-' 	12. 	In the lloht of the above discussion and with the 

position of' law boirc discussed we direct the applicants 

to apply to the appropriate authority for payment of :h€ 

amount of rreaE; of the special pay as claimed tn the 

rc.pective 	pl1c:ti.or. The authorities corcernod may take 

admthietrative decision and pass suitable' orders on thsa 

applications subject to the second proviso to Rule 3 udcr 

the headin9 	-Post" in schedule Ill of the Indian 

Adrninira't.iV1(Pay) Rules 1954 and cliqibility of each or 

the applicants with refe.renoe'to the periods for which tie 

payment is claimed, Such application to be filed uit.hin 

one month from the date of receipt of a copy of the order. 

The concerned authority shall dispose of the applications 

as far as 	ticao1 within 	mortnc from the date cf 

rece-ipt of the same from the respective applicants. 

14 • 	The a,ppljcation 	partly allowed. No order as 

to costs. 
Ii 	 00 

Sd/.. VICE CHAIEJIAN 

Sd/ 	BER (AD) 

TRLJtZ COPY 
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To 
The Chiel 6sczetery, 

vrrient of Tipura, 

Subjects.'Grsnt of Special Pay to I1S Offirs 
regardless of restriction on pay plus 
t,ecial Pay not .*oseding the maximum 
of the scsi.. 

... 

Si K.  

had inade on application to the 8ecretery,1ppointnant 

d &ervicea Departs*nt cc 31.7.92 praying for grant of 

Specis.l Pay to an for holding the following ports for the 

duration against each in' view of the decision of C.A.T. 

(QeMigerh Bench dociaJon in CA $o.369 CU of 1987.Prit.m 

singh vs. Union of India). 

copy of the said aplication is enclosed for ready 

ref. renc*. 

II 

1.Joint Secretary. L. SJ.Z*ptt. 	)ru 18.3.90 to 31.7.900 

2, Registrar, Cocrerativs ocie Use. 	Trun 108090 to 3.110916 

3.$ecret•ry.T.P.$.C. 	 From 4.11.91 to 12.5.93. 

4.irector,Jo 	civil 	p1i•s. 	Yzam 13.5.93 to 31.3,94 0  

The posts under 81.13 carded a Special Pay of 

.5001"p.w. and the post under S19.2 & 4 carried a .cial 

Pay of is.400/-per Lontho but unfortunate ]y,the s 	àot 

•eflCtiOT*d to no. 
 

finding no other a.lt.rnstivs, I reede an pplicetic to 

the C.ntr*1 #4miniartrative Tribunal, Ouwahati, being aces 

No.C)A. 150V94 for a decision regarding payment of arrearOf 

pecisl Pay afar. eeid. The Central Administrative Tri*41el. 

Guwaheti,hss tçheld ry  *1.1* and dirsct.d we to 

you for payment  of the amount of .resre of the 

as claimed by me. An .*tract from the decision of the:?t 
0entd. 1L'20 
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Central Administrative Tribunal is enclosed hozewith for ready 

reference. 

I shall be extzeaely grateful if erraflçje!Teflts are 

made to pay the arrears of 6psc.tao Pay to me within the period 

of 3(three) months as stipulated by the Tzibunal. 	
g 

Dated, Agartala, 
The 	_Jbruery, 1995. 1 

ourz faithfully, 
() 

C.B.rdhsn ) 

Old ICalibari Lane, 
KbnpnaQpr1 Mertala 

1•1 



CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH ::: GUWAHATI - 5 

O.A. 	/95 

APPLICANT 
-Vs- 

Union of India & Ors. 	 ... RESPONDENTS 
PRESENT 
THE HON'BLE JUSTICE SHRI M.G. CHAUDHARI, VICE CHAIRMAN 

THE HON'BLE SHRI G.L.SANGLYINE, MEMBER (ADMN). 

For the Applicant 	... 	Mr. S. Roy. 

For the Respondents . . . 	Mr. A.K.Choudhury, Addl.C.G.S.C. 
Mr. B.P.Katki,G.A.Tripura. 
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